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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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Between -

M.A .Ragheed

«+. Patitoner/Applicant
And

1. Dr.R.S.PRaroda, Director General,
Indian ouncil for Agricultural
Ressarch, Krishi Bhsvan, New Delhi.

2. Or.J.C.Katyal,
Director,
Central Research I stitute
for Dryland AgricuTture,
.P.Santhoshnagar, Hyd-5S0,

.+« Respondents/Respondents

Counsel for the Applicant : Shri V.Uenkateshuwar Rao

Counsel for the Respondents : Shri N.R.Devaraj, Sr.CGSC

CORAM :
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.5.JAI PARAMESHUWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Membar (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
! | 7
Heard Shri Phani Raj for Shri V.Vankateshwar Rao,

counsel for the applicant and Shri U.éatyanarayana for Shri P

T e

N.R.Devaraj, learned standﬁng counsel for respondents, L

2. -The counsel for the fespondenis produced the office

order. This Dffice order states that :the epplicant cleared
| ' : | : '
for crassing the‘aPFiciencéibar at the stage of Rs.2000-3200

raising his pay to £.2,375/- with effect from 1.7.89. In vieu

of the aﬁoue, the diractio?aﬁin the 0.A. has been complied with. :

. ' i
3. The Llearned counsql for the applicant requests that somd

time iimit may be fixed for péying arrears, Counsel for the N
. ' P T
respondants submits that the applicantzuili{?aid shortly. In viefw

of what is stated, the CP is closed. @o costs.
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' (R.R ANGARAIJAN) |
Member (A)
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Dictated in hpen Court. W
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C.P.ND.5/97 in 0.A . ND.1272/35
Copy tao:

1, Dr.R.S.Parods, Dirsctor General,

Indian Council Por Agricultural Rasearch,
Krishi Bhawan, New Oelhi,

2. Dr.J.C.Katyal, Director, Central Rasearch Institute,
for Ory land Agriculture, Santhoshnagar, Hyderabad.,

3. One copy to Mr,y.Yenkatsswar Rag, Advoeata,
1-1-287/27, PFahavir Medigal Hall Lane,
Chikkadapally, Hyderabad;

4. One copy to MroN.R.Devra j,Sr.C65C,CAT,Hyderabad.,
~5;:§Qa_nﬂax_tndgxﬁr£&a;;ﬁgi;ayqﬁfqygg;,f*

6. One copy tao Library,CAT ,Hyderabad,

7. One duplicete copy.
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TYIED @y CHECKED BY
COMPIRED BY  PARMUED BY

THE CINTRAL 30MINISTRATIVE TRIBUNAL
HYDIZR- %D 3ENCH: . HYDERA4DAD

" THE HOW'ELE SHRI R.RINGRA JAN: M(A)

CAND

M(3)

L
DITED: \1"\

Brdar/Judgsment

THE HON'OLE SHRI BiS.34 T PARAMESHYAR: |

WC.P,’WND.’ 57%7 V I rr..

COMITTED AND INTZRIM DIRZCTIONS 1550708

| CFOMITH DIRECTIONS
DISMISarn Q.?‘Q)ko%&-a‘\.
D 10 45 YITHDRAWN
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